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M/s. Jaipur Club Ltd.                                  ..…Appellant 
Jacob Road, Opposite PWD Office, 

Jaipur 

 
VERSUS 

 
 

The Commissioner, Central Goods & 

Service Tax Commissionerate, Jaipur        .....Respondent 
 

 

 

APPEARANCE: 

None for the Appellant 
Mr. Harshvardhan, Authorized Representative of the Department 

 
 

CORAM :  HON’BLE MR. JUSTICE DILIP GUPTA, PRESIDENT 

                HON’BLE MS. HEMAMBIKA R. PRIYA, MEMBER (TECHNICAL) 

 

Date of Hearing/Decision: 14.07.2023 

 
FINAL ORDER NO. 50936/2023 

 

JUSTICE DILIP GUPTA 

A certificate in Form-IV under the Sabka Vishwas (Legacy 

Dispute Resolution) Scheme, 2019 has been issued by the 

Department towards the full and final settlement of the tax dues. 

The appeal, therefore, stands dismissed as withdrawn. 

 (JUSTICE DILIP GUPTA) 
                                                          PRESIDENT 

 
 
 
 

(HEMAMBIKA R. PRIYA) 
MEMBER (TECHNICAL) 

 
Archana 


